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JM Financial Asset Reconstruction Company Ltd.  …Appellant 

 

Versus  
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For Appellant: Mr. Abhishek Anand, Mr. Kunal Sabharwal and Viren 

Sharma, Advocates. 

For Respondent: Mr. Ravi Sankar Devarakonda, Advocate 

 Mr. Sunil Fernandes, Mr. Subham Sharma and Mr. Darpan 

Sachdeva, Advocates for R-1 

Ms. Sandhya Iyer, Mr. Tarak Shah and Mr. Karthik V., 

Advocates for R- 2 

Mr. Prastut Dalvi, Advocate for R- 4. 

 

     O R D E R 

(Virtual Mode) 
 

05.04.2021 In terms of the order dated 05.03.2021 the Respondent Nos. 

1, 2 and 4 have filed their Written Submissions which are taken on record.  

 Learned Counsel for the Appellant submits that he has filed Rejoinder 

through email. He prays one-week more time to file Hard Copy of Rejoinder 

and Written Submissions. Prayer is accorded. 

 Interim directions to continue. 

 List the Appeal ‘For Admission (After Notice) on 22nd April, 2021.  

 

                                  [Justice Anant Bijay Singh] 
Member (Judicial) 

 
 

 

                           [Ms. Shreesha Merla] 
  Member (Technical) 

 
 
R. N./ nn./ 


